
PHALOPt:fA ~I. f981 (SAKA) 

TECHNOLOGY AND MINISTER. o·p 
STATS IN THB DEPARTMENTS OF 
OCEAN DBVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS' "NO SPACe 
(SHRI K.R. NARI\ YANAN) : <8> aod (b). 
W.tbin tbo UNCT AD frame work Jodia 
bas participated in tbe ne.otlations ~of a 
U.N. Confc=rcDce on &3 laternalional Code 
of Cooduct 00 Tran,Ccr or TechaololY. At 
tho Siltb Session of rbe C\)Dfereocc in May • 1985, COO'ienSUd could not be reached, 
particularly. too issuos relAting to restrictive 
practices in Tcchnol~v Transfer and tbe 
Applicable Law r\)r tbe Scttlemeot of 
Dispute,. A .tr~turod con,ultative 
mechanism 10 8\1:11 the posslblllt, or 
resumioa the nC8otiations is bel ... evolved. 

Conference for StrfDI.benlDI La. aD' 
• Order SI ••• llolI 

2436 OK. S JAGATHRtI\KSHAKAN: 
Wilt the I'RIME MINISTER be pleated to 

Itate : 

(I) whether a conference of Chicf 
Secretaries was beld in Dc:lbi rree-ndy; 

(b) .. hat are the concrete decisioOl 
reached at Chat cfo"erence; and 

(c) the '5~ep, being Ukcn for streoltllen
iOI the law and order situ •• ioo in the 
country in view or tbe maoy terrori\(J aAU" 
nation.. activities lakin. placo in lbe 
country ? 

THE MINISTER OF STATE IN THB 
MINISTRY OP PERSONNEL. PUBLIC 
GRIBVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOMS AFFAIRS (SHRI 
P CI·UOAMRARAM): (a) Yes, Sir. The 
C )oference was beld io New Ddbi 00 

16-17tb february, 1987. 

(b) Tbe deliberatioas of tbo ConfercGOl 
were focussed maioly 00 tbe foll""i81 : 

(i) furtber ItreastbeaiDi 01 llIaelainery 
for maiotenance of law aDd order; 

(ii) improvement. needed III tbo 
ImplementatiOD of development 
Pf'OIramm.. at tbe ..... root 
ICYI'll; 

(III) Intonsification or actioa OD Anti
oOrruptioD .... u ... ; 

(Iv) tralolft, or civil aervantt to uPlrade 
tbeJr .klft, • .Hi capabilities; 

(v) ImproviDI .ystem for .. rly disposal 
of pcalloo cases: 

(vI) matt", macbJuery lor redrnl or 
public .riey&OCeI more eft"ective. 

(c) Maidttaadce of law and order i • 
the respoosibility of the Stale Governmont •• 
However t Coolral Ooverameot keep io 
touch with the Statet to ~ave an overall 
aueasmeot of the situation aDd reDder such 
assistance and advice al ma,. be Docossary 
aDd appropriate 

1 •• e·Per. Cult.ral Pact 

2437. SHRIMATI N.P. JHANS[ 
LAKSHMI: Will tbe Ministor or HUMAN 
RESOURCE DEVBLOPMENT be pleased 
to atato: 

(a) whether tlndo-PeIU' cultural pact 
bas been aianed io Jaouary, 1987; and 

.. (b) if 10. the maio features of tho 
Aarcemeot 1 

THE MINISTER OP STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURB IN THB MINISTRY OF 
HUMAN ReSOURCE DEVELOPMENt 
(SHRIMA tl KRISHNA SAri!): (a) Yea, 
Sir. 

.. 
(b) The Aareement lianed 00 2Sth 

Janua"" 1987 envisaaes development ill 
every possible maUDer the relations -Del 
understandinl between tbe two countries ib 
tbe fidds of an. cutture, educatIon includjq 
academic activitiH in the fieJd of sports, 
public healtb and mass· media. iaformarioD 
and education tbrouah tbe excbanlO of 
artistic troupea, exhibitioos, .peciafists, 
teaebera, fatclteCtuala, Itaftt of IcboiertbiPS. 
excb80ae of books and other '''formation. 
exchlole and coliaboratioD in tho field of 
P,.ss. 'radio, proadcastina. ttlmsfoo and 
cine mato.rapby etc. 

Tbe Alr.meat wbicb shaD come ioto 
force after ratification also provides for 
drawiol- up and impltmcDtatloD of Pro
arammea of speci6c exe...... iD 'bese 
Ilelda. 




